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central AOniMISTRATIUE TRIBUNAL
principal bench, NEU DELHI

O.A.,.No.22 72/9^
MA 3023/9^

Neu Delhi, This the 12th Day of Septemteer 1994

Hon'ble Shri P. T. Thir uvengadam. Member (A)

Indar Pal Singh S/o Nathu Singh
C/o Inderjit, \J & P.O: Morta
Ghaziabad

Shri Puran Cfeand S/o Shri Nathu
yillage: Indsrgarhi
P.O. ftdiatmik,
Ghaziabad,

By Shri K K Patel, Adv/ocate

l/ersus

Union of India Through

1. ^Secretary
Ministry of Communications
Deptt of Telecommunications
Neu Qelhi,

2. The Exacutiv/e Engineer
P & T Civil Division
Ghaziabad,

3. Assistant Engineer
Telscanmunication, ,
Civil, Sub- Divyision I
ALTTC, Ghaziabad,

By Shri P H Ramach^ndani , Advocate with
Shri J C Madan, Advocate

...Applicant

. .Resp ondants

0 R 0 E R(Clral)

Hon'bis Shri P« t« ThiruvGnqadam, Member (A.)

1, This £}A, has been, filed mainly for the grant of temporary

status uith consequential benefits,

2. The facts of the case as stated in the application are

that the applicants joined service on muster roll on 1,7,65

and 17.7.86 respectively in P&TCivil,.. Sub .Dlyision^I, -
ALTTC, Ghaziabad, The applicants services'usre terminated
when not required and they have been engaged subsequently
and have been in service at the time of filing the OA,

It is their case that the sciaeme provided by the Department

of Telecommunication operating from 1.10.89 so far as the

entitlement of the casual labourers'attaining temporary
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status is not being implemented in their f^fav/our,

3. The learned counssl for the respondents mentioned

on 7.6.94 uhen the OA. came up for hearing that temporary

status had already been given to the applicants and on that

day the learned counsel for the applicants uas represented

by the proxy counsel uho sought time to check up the matter

uith the applicants. The matter came up on 8.7.94. None

was present on behalf of the applicants. On 28.7.94

also the applicants were represented by proxy counsel.

Again the matter came up to-day. But oo one uas present

on behalf of the applicants.

4. A copy of the officer order dated 30.5.94 issued by the

Executive Engineer, Telecom Civil Division, Ghaziabad

confirming temporary status of the applicants with effect

from 17,12.93 uas produced across the bar by the respondents.

With the issue of this letter, the main relief stands

granted and the DA, has beoome infructuous.

5. The OA. is finally disposed of accordingly. The applicants

are houe>jer, given liberty to approach the Tribunal in case

they are aggrieved in regard to the implementation of the

order regarding temporary status and also any consequential

benefits thereon. No costs. , After completion of the

dictation of the above order Shri K K Patel, learned counsel

for the applicants appeared before the Bench and he uas

advised of the contents of the above order.
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Plefnber(A)
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